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CENTRAL ADMINISTRATIVE TRI BUNAL
CUTTACK BENCH: CUTITACK

CRIGINAL APPLICAT ION NO+.259 CF
Cuttack this the 28th day of June, 2000

Manor anjan Mohanty cee Applicant (g)
=VERSUS=
Union of India & Others % i 54 Respondent (s)

(FOR INSTRUCT IONS)

1. Whether it be referred to reporters or not ? Y.w

2. Whether it be circulated tc all the Bemches the
Central Administrative Tribunal or not ? .

v / ey
(G «NARASIMHAM) SYRATH & Wy

MEMBER (JUDICIAL) VICEC @'
.
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CENTRAL ACMINISTRATIVE TRIBUNAL
CUTI'TACK BENCH$ CUI'TACK

CRIGINAL APPLICALION NO.259 OF 1998
Cuttack this the 28th day of June, 2000

CORAMs

THE HON'BLE SHRI SUMNATH SO0M, VICE.CHAIRMAN
AND

THE HON® BLE SHRI G NARASIMHAM, MEMBER (JudiCraL)

XX

Sri Manoranjan Mohanty

aged about 31 years,

Son of Late Bauribandhu Mohanty
Applicant to be employed as
Branch Post Master in the Village-
Kiadingiri, At/POskiadingiri,
Vias Rshama

District - Jagagsinghpur

see Applicant
By the Advocates M/s. Kishore Jena
AsK eMOhapatra
JeKeiCnhapatra
«VERSU 3w

1. Union of India represented through
the Superintendent of Post Offices,
Cuttack South Divisicn
AL/POs Cantonment Rogd
Town/Dist - Cuttack

2. Udayabandhu Praharaj
Son of Durga Charan Praharaj
At/POs Potanai, Via Rahama
PoSe Tritol
District - Jagatsi nghpur

(SJO\FO " see Respondents

By the Advocates Mr. A.Ks Eoge
Sr.Standing Counsel
(For Res. 2 1)

M/8.BeBoP atnaik
BeN «EBehera
P eRJlichaniyg
(For Res 02)
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MR oSOMNATH SOMB VICE-CHAIRMANs In this Application under Section
19 of the Administrative Tribunals Act, 1985, the petitioner has
prayed for quashing appointment of Res.2 to the post of Extra
Departmental Branch Post Master, Kiadihgiri Branch }Office and for
a dirmﬁon to departmental authorities to appoint him to that
post. “he Departmental respondents and Private Res.2 have filed
their counters separately opposing the prayer of the petitioner.
2 Toeday when the matter was called learned counsel for the
petitioner and his Asscciates were absent mot any request was also
made on their behalf seeking adjourmment. As in this Case
pleadings have been completed sometime back, it would not be
possible to drag on the matter indefinitely. We have, therefore,
heard Shri A.K.EBose, learned Sr,Standing Counsel for Res. 1 and
Shri BeBsPatnaik, learned counsel appearing for the private

Res.2 and also perused the records.

3 For the purpose of considering this application it is not
necessary to go intc too many facts of this case. The short facts
of this case, according to petitiocner is that vacancy in the post
of EeDosBePoMe, Kiadingiri BeCe arose due to superannuation of

the previous incumbent. Names were called for from the emp 1l oyment
exchange and a public notice was also issued. Ultimately seven
candidates including petitioner and Res.2 were within the gone of
consideration along with others. Both petitioner and Res.2 belong
to general category. There was only one candidate belonging to
S« commnity, but his case was rejected on the ground that he
did not submit all the necessary documents, like, mark sheet

of HeoCo examination etc. Amongst the genmeral candidates Res.2
was selected as he secured the highest percentage of marks in

the HeS&C. examination. Res. 2 got 58.28% of marks in the HeS.Ce
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Examination whereas petitioner has secured only 45.42% of marks.
According to instructions of the D.G.Posts, amongst ‘the eligible
persons who has secured the highest percentage of marks in the
He54C cExamination has to be aijudged as most meritorious. In
view of this we finmd no inconformity in the selection and
appointment of Res.2 to the post of EeD<BsPele, Kiadingiri B.C.

The petitioner has also mentioned that he belongs to post-village

whereas Res.2 belongs to village POtanai, which is 5 kms. away

‘from the post village. Respordents in the counter have stated

that residency in the post village is not an essential condition
for appointment to the post of E«DeBsP«Me The present instructions
provide that the selected candidate belonging to any village
other than the post village must take up residence in the post
village and provide a rent free accommodation in the pvost village
for running of the Post Office. In view of this selection and
appointment of Res.2 to the post of ED.B.PM., Kiadingiri cannot
be faulted on the ground of his belonging to a village other
than the post village. This contention is, therefore, held to be
without any merit and the same is rejected.

In the result, we find no merit in this Application

which is accordingly rejected, but without any order as to costse
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(G JNARASTHHAM) SOMNAT
ME‘BER (JUDICIAL) VICER )‘ZM
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